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Shri, R, P. Thakur.

Shri. M, L, Paswan..ce.e.. Registrar Incharge.

.'..

Nobody is present on behalf of the applicant 2u

Defect noted under item no, 21 of the Scrutiny Report must
be removed by 7.3.96,

("™ Ls Paswan)
- ‘Registrar 1/C

Shri M.L,Paswan, Registrar Incharge-

Defects have been »zemoved Liet

before the Bench on 3 .4 .96 for admission.
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Heard ShriR.F. Tha kur, appllcant in

"j. ’ | ‘ person, He 1S agltat ing against the appellate order
B - _ passeé'i by the respondents by which his 'increments
"—' - ~~  have been \s‘tOpged for two \years.. Applioan’e _has,
' , however, not availed the departmeral remedies
. ava ilable to hlm agu inst the: appellate order. He 1

is drected to file appropr iate rev is ionail - applica-

tion,if so adv:sed{]ln the matter. The case at the
'moment is not mdintainable and it is d:sms sed at.

. » N ’ 'the admiss ion stage. itse 1f£, ‘
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